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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
M.A. No. 24/2023
In

Original Application No. 33/2022

In the matter of:

Ganesh Prasad ...Applicant

Versus

Govt. of NCT of Delhi & Ors. ...Respondents

STATUS REPORT ON BEHALF OF DELHI POLLUTON
CONTROL COMMITTEE WITH RESPECT TO THE ORDER
DATED 09.11.2023 , 04.12.2023 and 04.01.2024.

IT IS MOST RESPECTFULLY SHOWETH:

. That Sh. Ganesh Prasad has filed a complaint before this Hon’ble Tribunal

against running of Reverse Osmosis Water Purification Plant at K-9, 25

Feet Road, Part II, Chanakya Puri Palace, New Delhi.

The Hon'ble Tribunal taken up the matter on 02.11.2023 and directed to
issue notice to DPCC, DJB, DM(South West) and SDM(Dwarka) to file

reply/ response.
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That in compliance with the order dated 02.11.2023, DPCC filed its reply
threngh email on U8.11.2023 (5.55 PM), which was not on record, when
this Hon'ble Tribunal taken up the matter on 09.11.2023. This Hon'ble
‘Tribunal in the order passed on 09.11.2023 (para 11 recorded that no
reply/ response was filed by DPCC. The reply dated 08.11.2023 is now on

record.

The. Hon ble Tribunal taken up the matter on 04.12.2023 and heard ibe
issue when CEO -of Dethi Jal Board was present. In the order daied
04.12.2023. specific directions was issued to DPCC to-file status report i

e N

tabular format, covering following aspects:-

(1 | Distric'f Wisé number of cases ﬁl which show cause noticc—:s.for
imposition of EDC have been issued;
(ii} District wise :n_umber of cases in which orders for imposition of
| 'EDC have berez‘l-issuéd_;_ ._ ‘ ' 7 ' |
(iii)  Dastrict w1se numbé; of cases in which orders for ‘i_mposn:ivon of
- EDC are yet té be issued; | | | 7
‘(iv) District wise nuinber of cases in which EDC has been
recovered;
(v) District wise number of cases in which EDC 1is yet to be
recovered; |
(vi) District wise number of cases in which reference has been
made to Deputy Commissioner (Revenue) for recovery of the

EDC;
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(vii) District wise nuriber of cases in which reference is yet to be
made to Deputy Commissioner (Revenue) for recovery of the
EDC;

(vii) How much of EDC amount recovered from the violators has
been utilised by DPCC/DIJB with requisite details; and

(ix) How much of EDC amount recovered from the viciators 1s yet

to be utilise | by DPCC/DIB with requisite details.

5. That, DPCC has no specific account for Environmental Damage

Compensation received for iliegal ground water extraction from borewells
>

and DPCC is maintaining Environmental Compensation (EC) fund in a

cenumon dedicated account meant for use in the following 10 sub-heads ,

nainely:

1.

2.

T

7.
8.

9.

Installation and running of (O&M) CAAQM Montioring Stations,

Research & study projects

. Procurement of instruments & Rent for air Lab
. Installation of paper recycling unit in govt. School
. Mgnitoring of air potlution at various locations of Delhi

. Honorariunis for oversight comnittee/Technical consultants

[nstailation of Noise Monitoring station at Delhi
Senunars and Conferences

IT Expenses {Purchase and Salary IT Resources)

10.Advertising charges.
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6. That, status report with respect to order dated 04.12.2023 in tabular format
is enclosed herewith as Annexure-1. A statement showing the utilisation
by DPCC from the amount reccived as Environmental Compensation (EC)

in tabular format is attached herewith as ANNEXURE-2. DPCC spent Rs.

145.23 Lakhs out of the fund recovered as Environmental Compensation.

~1

. That with the prior approval of Chiet Secretary, Delhi a letter was issued
{o Divisional Commissioner-Dethi on 08.12.2023 to obtain explanation of
the concerned officers who.were posted as District: Magistrate {South
West) / SDM Dwarka during the relevant period. Copy of the letter dated

08.12.2623 is enclosed herewith-as Apnnexpre-3.

8. T hat further, with the prior spproval of Chief Secretary. Dethi a le‘.r\t-cr Was
mquef} to Director, Directorate of Training (UTCS) en 08.12. 2023 "with 4
e 1ue<t to develop a training module for 2/3 days period to the o*‘f cers
pested as Districr Maglstrate/ SDM urgently. Copy of the letter dated

08.12.2023 is enclosed herewith as Annexure-4.

9. 'Fhat. for célc-ulating Envirénmental Compensaticn, DPCC asked the
details of borwell from Delhi lal Board with a copy ¢ CGWA .on
15.09.2023 to calculate the EC as per CPCB formuia. In absence of
requisite details, a show cause rotice for imposing interim EC in ferms of
the office order dated 02.07.2020 was issued on 16.11.2023, whereby
granting 07 days time to submit-the reply. Show cause notice was also
pasted on the gate of property m addition to sent via speed post. No reply
was received with respect - to show cause notice. therefore, direction ior

imposition of interim EC was issued on 08.12.2023. As interim EC was
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not deposited, so recovery certificate was issued to SDM (Dwarka) on
11.01.2024. SDM (Dwarka) issued a letter to Sh. Anil Kumar and Sh.
Ashish Kumar for depositing EC on 30.01.2024. Copies of the letter dated
11.01.2024 issued by DPCC and 30.01.2024 issued by SDM are

collectively enclosed herewith as Annexure-5(Colly) .

10.in view of the above, the present status report may kindly be taken on

: Digitally signed by
record. Ajeeta Ajeeta Dayal
Daya| Agrawal

Date: 2024.02.07
Agrawal 16434040530

(Ajeeta Dayal Agrawal)
Additional Director



Status Report w.r.t Illegal Boewells

. Information
District wise number PRI District wise T o District wise number of
of cases in which District wise sumber of cases District wise District wise Distriet wise number of cases in which reference How much of EDC How much of EDC
S.No.| District | cpo couce notices aumber of cases in in which orders oumber of | number of cases | cascs in which reference ,mu vet io be made t amount recovered from | amount recovered from
for impesition a..‘ which orders for for imnosition of | ©253 in which [in which EDC is{has heen made to Deputy Denuty Co EW. .no cm the viglators has been | the violators is yet to be Remark
EDC have b imposition of EDC pos EDC has been yet to be Commissioner (Revenue) puly LOMITISSIONET | ciced by DPCC with | utitised by DPCC with
- have been | e boen issued; | PUC ATEYEI0 T ered; recovered; | for recovery of the EDC; | (ReY¢rue) for recovery off i ite details; and requisite details ()
issued: ’ be issued; * * et ' the EDC; T o
i North 768 768 Nil 4 764 764 0 ~ 120000
Morth- in response to SCNS issued
2 Waest 9015 9005 Nif 56 8959 #9359 0 . 2170000 EC amount has been
deposited by 1) Voilaters
3 Ceotral 616 615 Nil 1 615 615 0 . 100000
4 West 768 768 Nil 6 762 762 0 - 180000
Soath- In responsc 10 SCNs issued
5 West 6595 63593 Nil 19 6576 6576 o - 1270000 EC amount has been
deposited by 2 Voitaters
South- .
6 | et 0 0 Nii 0 0 0 0 . 0
7 South Y V] Nil 4] G 4] 0 - 0
New
& | pomi 179 179 Nit 34 145 145 0 ~ 1500000
9 East 161 161 Nit 0 161 161 0 _ 0
Nerth- .
19 | s 0 0 Nil 0 0 0 0 i 0
11 ]Shahdara ki 39 Nil I 390 390 0 - 30000
Total 18493 18481 Nil 121 18372 18372 0 _ 5370000

(* JDethi Pollution Controt Commintee has no specific account for Environmental Damage Compensation received for illegal graund water extraction {rom Borewelis and DPCC is maintaining Environroental Compensation (EC) fund in a common dedicated
aceount meant for use in the following 10 sub-heads and an amount of Rs,145.23 Lakhs has been utilised during 20222023 +
1.Instaliation and running of (O& M) CAAQM,
2. Research & study projects
3. Procurernem of instruments & Rent for air Lab

4. Installation of recycling unit in govt. School

S. Monitoring of air polluiton at various loactions of Delhi

6. Honorariums for oversight commitice/Technical consultants
7. Installation of Noise Moattoring station at Delhi

8. Seminars and Conferences
9. IT Expenses (Purchase and Salary IT Resources)
10.Advertising charges.

F mner s .\




1T Expenditure incurred from Environment Damage Charge w.e.f. 2015-16 to 2023-24 (Upto 29.11.2023)
5. Year—>[2015-1¢ 201617 2017-18 2018-19 2019-2G 1202021 2021-22 2022-23 2023-24 (Upto|Total Expenditure
No. 29.11.23)  |upto 29.11,2023
instaliation & Running (Operational and Maintenance) CAAQMS 1969975 7534843 16409496 9081426 5895906 40341646
2fResearch & Study Project 1334134 2352440 8331331 1663800 2659598 563391 3717000 20622194
3|Procurement of instrument & Rent for Air Lah 1712198 L] 0 0 710400 7958417 11349520 8095710 25826245
4/lnstallation of Reeycle unit in Govr, School 1474200 0 0 0 0 1474200
5[Monitoring of Alr Pollution at varigus iocations of Dethi 633534 2983678 785649 2800848 1798920 1558679 679680 978814 285029 12509827
&{Honurarium for Oversight Committee/Technical Consuitants g 0 1] 4} 3634879 1077912 563536 5276327
7|Instafiation of Noise Manitoring Station at Delhi 0 0 0 0 ) 25139536 25139538
8fseminar and conference 2195164 6862099 9057263
91T Expenses (Purchase and Salary IT Resources) 8291653 8291653
10jAdvertising Charge : <] 34864156 34864156
Total 7124,041] 1,29,75961] 2,55,26,976 1,34,96,074| 1,39,89,303| 29049913 1,23,55,097 |/ 1,453,434 ) 5,89,62,183 18,80,03,047
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DELHI POLLUTION CONTROIL COMMITTEE"

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
' ﬂuﬁﬁ - 5" TFLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6 ( g
( visit us at website : hito://dpcc.delhigovinic.in/ )

F. No. DPCC/ (10)/(10)/(15)ig-22/ T6U- Fh12- — Dated OR| (2| 202 3

L4 TO’

The Divisional Commisioner,
5, Sham Nath Marg, '
New Delhi — 1100054.

Sub: Comphance of the orders of Hon’ble NGT dated 09/11/2023 im G.A. No. 33/2022 titled as
“Ganesh’ Prasad Versus GNCTD”.

Sir, -

. Thls has reference to the order passed by the Hon’ble NGT on 09/ 11/2023 in the above
__ . mentioned application which is regarding running of R.O. Plant at,lg G 25 Feet Road, Part T,
' Chanakya Puri Palace, New Delli. A joint team consisting of DIB; DPCC DM and CGWA was
constituted to look into the grievance of the applicant. .

T its order dated 09/11/2023, Hon’ble NGT has directed the Chief Secretary, Dethi to obtain
- explanation of the concerned officers who were posted.as-District Magistrate,. South-West/. SDM
" Dwarka during the relevant period for ascertaining reasons.of non-conipliance with the order passed
by the Tribunal and to send the same to this Tribunal on or before 31/12/2023. Copy of the detailed .
orders of Hon'ble Tribunal dated 09/11/2023 is enclosed for ready reference.

A copy of the Action taken may be forwarded to this office, so that Hon’ble Tribunal may be
apprsed accordingly.

......

This issues with the approval of Chief Secretary, Dethi.

(K. S. Jayachandran)
‘Member Secretary

_E;;lél: Copy of NGT order dated 09/11/2023

Copy to : District Magistrate (South-West)- for expediting the action

s
- (K. S. Jayachandran)

‘Member Secretary

v




264

/QVIMQYU$£- L’ By Speed

DELHI POLLUTION CONTROL COMMITTEE

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
5TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6

e ——————
— e
=T

N ( visit us at website : http://dpcc.delhigovt.nic.in/ )
F. No. DPCC/ (10)/(10)/(15)/1g-22/ R 62 Dated o€{\2\2022
To,
The Director,

Directorate of Training,

(Union Territories Civil Services),
Behind Karkardooma Court,
Institutional Area,

Vishwas Nagar, Shahdara,

Delhi — 110032.

Sub: Compliance of the orders of Hon’ble NGT dated 09/11/2023 in O.A. No. 33/2022 titled as
“Ganesh Prasad Versus GNCTD”.

Sir,

This has reference to the order passed by the Hon’ble NGT on 09/11/2023 in the above
mentioned application. In its order, Hon’ble NGT has directed Delthi Government, to sensitize the
administrative officers posted as District Magistrates/ Sub-Divisional Magistrates and officers posted
in concerned statutory authorities like DJB etc. about environmental issues and constitutional
obligation to protect and improve the environment. »

In compliance of the above orders, you are requested to develop a training module for 2/3 days
period for the concerned officers urgently. Schedule of the training program may be forwarded to this

‘ office, so that Hon’ble Tribunal may be apprised accordingly.

This issues with the approval of Chief Secretary, Delhi.

LY \(/ ./
¢ (K. S. Jayachandran)
Member Secretary
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F No. DPCC.KO015/3/2023-CMC2-DELHI POLLUTION CONTROL COMMITTEE LT -36 8

To,

SDM (Dwarka)
SDM DWARKA Office, Sector-10, Dwarka,
New Delhi-75.

Subject- Recovery Ceﬁiﬁcate of DPCC towards Recovery of Environmental Compensation
of Rupees One Lakh from Sh. Ajit Kumar & Sh. Ashish Kumar, Plot No-7, Block-k, Part-

11, Chanakya Place, Uttam Nagar, New Delhi-110059.

Whereas, Sh. Ajit Kumar & Sh. Ashish Kumar, Plot No-7, Block-k, Part-II, Chanakya Place,
Uttam Nagar. New Delhi-110059. (herein after referred as addressee) were operating illegal RO

plant without obtaining NOC/permission from concerned departments and the RO plant was
being used for selling the water in the nearby areas and the waste water generated from the
plant was being discharged directly into the drain.

And whereas, an Environmental Damage Compensation of Rs.1,00,000/- (Rupees One Lakh
only) was imposed and 07 days’ time was given to “the Addressee” for the submission of
same. However, the said amount of Rs.1,00,000/- (Rupees One Lakh only) has not been
submitted so far.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of
Rs.1.00,000/- (Rupees One Lakh only) from Sh. Ajit Kumar & Sh. Ashish Kumar, Plot No-7,
Block-k, Part-II, Chanakya Place, Uttam Nagar, New Delhi-110059 and the same may be
remitted to DPCC.

You are also requested to submit compliance report to DPCC within 07 days.

Enclosure:- Copy of EC direction dated 08.12.2023

Copy to:-

1. Sh. Ajit Kumar & Sh. Ashish Kumar, Plot No-7, Block-k, Part-II, Chanakya
Place, Uttam Nagar, New Delhi-110059.

2. Master File. %
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (DWARKA) SW DISTRICT

SECTOR-10, DWARKA, NEW DELHI-110075

[

No. E. /SDM/IDWR2024 S 257 Dated: \\\0\\9‘\4 .
f NOTICE

A copy of order vide No. F.No. DPCC-K015/3/2023-CMC2-DELHI POLLUTION
CONTROL COMMITTEE/8614-8619 dated 08.12.2023 regarding Direction for levying of

Environmental Damage Compensation for illegal extraction of ground watgr in
compliance of Hon'ble NGT case M.A No. 24/2023 in OA No. 33/2022 “Ganesh Prasad
Vs Govt of NCT of Delhi has been received in the name of Sh. Ajit Kumar & Sh. Ashish
Kumar, Plot No. 7, block-K, Part-ll, Chanakya Place, Uttam Nagar, New Delhi- 110058.

You are therefore, directed to submitted your amount through Banker's
Cheque/Demand Draft or through RTGS/online system in Account No. 40071442347
(IFSC code: SBIN0005715) Bank & Branch: State Bank of India, Kashmere Gate, Delhi-
110006) in favour of Delhi Pollution Control Committee or DPCC within 07 days. L

t L(?/cmﬂﬁ

To

Sh. Ajit Kumar & Sh. Ashish Kumar,
Plot No. 7, Block-K. Part-1I, Chanakya Pla
Uttam Nagar, New Delhi- 1100



